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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No .............. ...... .................... of 200 

Applicant(s) 	 ResPondent (s) .... L.?.l 

Advocate for Applicant(s). .1 .......D.:.E.1?h.L(............. Advocate for Respondent(s) 
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NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

.n bemg fll2fl 	 .. .L 

n up to-day. 

Jeard Shri G.3Jena, learned ounsel 

or thC irlicant and Shri RiCaRath, leam-ied 

3 Landing Counsel (on whom a copy of this 0 .A. 

ias been seried) appearing on behalf of the 

Is- onrents and perused the records, 

the aplicant, a Station Master 

ui•:: th S..Railway, Rairejchol, being 

subjected to transfer has approached this 

jhUdd3- without ei:haust&ng the ren'd 
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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

thc \i1 	b 

rules • 3e that as it may, the applicant seeks 

in te rven t inn of this Tribunal w ith regard to 

order  issued by the Respondents at rne xure- 3 

trans ferring him from Rairekhol Railway 

Station to Hatihari Railway Station, within 

a period of nine months of his posting to 

llairekhol. The posting order also does not 

disclose the reason for this premature 

transfer of the applicant although his earlier 
transfer to the present place of his posting 

(Raire)dol) was ordered by the Respondents 

in kind cons ideratin of his family 

c ircums tarices as submitted by him to them 

vicle nriexure-1. In the said premises, 

J thin k in the in -be rest of j us tjce, the 

ap1icant should submit a representation 

to the Respondents for reconsideration 

of his transfer, keeping in view their 

earlier decision to post the applicant to 

Raire khol in cons ideratinn of his 

representation dated 20.9.2001 at nnexure1. 

The Respondents will treat this 0... as 

representatiin and dispose it of within 

a period of thirty days or earlier from 

the date of receipt of copies of this 

order. The Respondents should pass a 

reasoned order either for acceting or 

rzjctLng the representation. 

This O.A. is thus disposed of at the 

cmission stage itself. No costs. 

Send copies of this order along with 

co:iee of this QvAs to Respondents and free 

copies of this order he handed over 	the 

ierned counsel of both sides. 	,f p 


